
.239 JNrlttsn Answeis APRIL 11 I 1990 Written Answers 240 

( T ranslatiori] 

~ crf 'Krishna MUI, IBa.awar 

•39. PROF. RASA StNGH RAWA~: 
Wlfl!fb&lMrruster ofTEXTILES :be,pleased to 
state: 

.. ~ .wher Government propose to re-
~ K1'i!thna llUI .under Na11onal T€xt1le 
Corporation im Beawar .CDf AiJmer District 
(Rajasth.an) which 1s ly~ closed for the last 
twohee years;; aT'td 

(b} if so. tltle details of the progress 
made in tn1s regan1? 

THE MINISTER OF TEXTJLES AND 
MINISTER OF fOOO PAOCESS1NG IN-
DUSTRIES (SHR1 SHARAD VMJAV): (a) 
and (b). The case of Mis. Krishna Mills Ltd .• 
Beawar, 1s under considera1ion of the Appel-
late Authority for tndus1ria1 and F1nanc1al 
Reconstruction which 1s expected to expk>re 
all avenues for the revival of the mill 

Safety of Workers in Stone Quarries 

4440. SHRI RAMLAL RAHi: Will the 
Minister of LABOUR be pleased to state: 

(a) whether Government are aware that 
labourers working in stone quarries are suf-
fering from various diseases due to dust 
particles; 

(b) if so, the number of stone qua mes 1n 
the country where Government have pro-
vided medical facilities for labourers: and 

(c) tt not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) ta (c). According to section 25 of the 
Mines Act, 1952 where any person em-
ployed in a mine contracts any notifiab1$ 
disease, such as Silicosis and Pneumoco-

niosis, the owner, agent or manager of the 
rmne~ shall send natioe thereof to the Chief 
ln~alMimm. No such notice m respect 
of labourers V1Dfk1ng in stone quarries has 
been rece~ed b>y 1tile Chief Inspector of 
Mines. 

Under ttle Mimes Rules, 1955, every 
mrne emp~ mere than 1~0 persons is 
required to pmvide and !TNlintain a suitable 
itrshilid room under the charge of ,a qual ~ied 
med 1cal pracbtioner. 

[English] 

Protection of CM~ Rlghts 

444~. SHRI PtV ARE LAL HANDOO: 
Will the Minister of WELFARE be pleasec:Uo 
state: 

(a) whether the Protect1on of Civil Rights 
Act, 1955 isapplicabletotheStateof Jammu 
and Kashmir; and 

(b) rt so, the number of cases registered 
under various provisions of this Act.? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The Protection of Civil Rights Act, 1955 
extends to the whole of India. 

(b) According to the information re-
ceived from the State Government of Jam mu 
and Kashmir, 5, 8 and 5 cases were regis-
tered under this Act. during 1986, 1987 and 
1988. 

South Asian Regional Conference on 
Populltlon 

4442. SHAI NARSINGRAO SURYA-
WANSHI: WilJthe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the South Asian Regional 
Conference on Pop\lla,tion was held recenUy 


